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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH

Original Application No. 331/2022

Om Prakash Applicant

Versus

State of Haryana & Ors.

Respondent

ADDITIONAL ACTION TAKEN REPORT BY WAY OF AFFIDAVIT OF
VIKRAM SINGH, IAS, DEPUTY COMMISSIONER, FARIDABAD IN
COMPLIANCE OF ORDER DATED 13.05.2022

1, Vikram Singh, IAS, Deputy Commissioner, Faridabad, do hereby solemnly
affirm and state as under: -

. That the deponent is presently posted as Deputy Commissioner, Faridabad

and is fully authorized to swear and depose the facts of the present case

before this Hon'ble Court.

2. That it is pertinent to mention that the deponent assumed the charge of

Deputy Commissioner, Faridabad on 27.08.2022.

3. That this Hon'ble Court on 13.05.2022 was pleased to pass the following

Directions, the relevant extract of which is reproduced below: -

We accordingly constitute Joint Committee of State PCB, DFO and
Deputy Commissioner, Faridabad and direct the same to verify the factual
position, look into the grievances of the applicant and take remedial action in
accordance with law by following due process. The Deputy Commissioner,
Faridabad will be the nodal agency for co-ordination and compliance. Factual and

ATTESTEDAS IDENTUEikiPtaken report may be furnished within two months by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not
in the form of Image PDF before the Ld. Registrar General, National Green

Executive iagistTrkanal, Principal Bench, New Delhi who may, if necessary, put up the matter
Faridabad before the Bench for furtherdirections.

4. That in compliance of the above Order of the Hon'ble Tribunal SDM

(Faridabad) was nominated as nominee of the deponent to verify the factual
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position alongwith RO, HSPCB, Faridabad and DFO, Faridabad vide Memo

No. LFA-I/2022/580 dated 08.06.2022. A copy of the said letter dated

08.06.2022 is annexed herewith as ANNEXURE-R/1.

5. That it is submitted that Regional Officer of Haryana State Pollution Control

Board, Faridabad Region in its report dated 30.06.2022 stated as follow-

a. A joint inspection of the site was conducted by the constituted team, i.e.,

SDM (Faridabad), RO, HSPCB, Faridabad Region & DFO.

b. During inspection it was found there is a walking track, swings and few

trees, small temple.

C. Construction activity and construction material was also found lying in

the park.

d. However, on appraisal of document submitted by the complainant on the

spot it was found that the land in question is a park which is being

maintained by Municipal Corporation, Faridabad. Therefore, committee

was of the view that Municipal Corporation, Faridabad may be asked to

maintain the land in question (park) as per Revenue Record.

A copy of the report dated 30.06.2022 is annexed herewith as

ANNEXURE R/2.

6. That vide Memo No. LFA/1033/G-I1/2022 Commissioner, MCF dated

13.09.2022 was requested to submit a status report in this regard. A copy of

the letter dated 13.09.2022 is enclosed as ANNEXURE R/3. That

Commissioner, MCF vide Memo No. N.NIF/J.c.F./2022/2807 dated

19.09.2022 reported as follow:

ATTESTED ASIDËNTFREbcant Sh. Om Prakash was asked telephonically to visit the site

in question alongwith Joint Commissioner, MCF at 11:00 a.m. on
Executive Magistrate.

Farldabáa.09.2022. However, the applicant expressed his inability to visit the

site on 18.09.2022& 19.09.2022 due t0 family reasons. Therefore, joint
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inspection of site was conducted by Joint Commissioner, MCF, Jr.

Engineer of concerned ward and patwari of MCF.

b. Municipal Corporation, Faridabad is the owner of prescribed khasra no.

1587. As per report of Chief Town Planner, MCF (copy enclosed), the

land in question is an unplanned land and has never been earmarked for

park/green belt. No illegal encroachment/construction is being carried out

on the land in dispute.

C. In fact, a community centre/baraat ghar for Koli community measuring

64.6*25 around 180 sq. yards, near Tubewell no.2 temple is being

constructed by a contractor only after issuance of Work Order No. Memo

No.MCF/XEN/III/2019/336 dated 08.03.2019 in accordance with rules.

d. A room around 70 sq. yards and a temple around 58 sq. yards are als0

there. Infact, it is not out of place to mention that earlier on the vacant

land near Tubewell no.2 temple measuring around 109*96' there were

two rooms where small children were taught but later on they were

demolished and instead one hall 25°*25' & one temple 21*25 were

erected.

e. An estimation for the construction of community centre/baraat ghar for

Koli community on the vacant land of MCF near tubewell no.2 temple

was sent before the senior officials for approval. After obtaining approval

from all the senior officials & Ld. Commissioner, MCF, tenders were

ATTESTEDAS IDENTI#EDand on completion of tender process, contractor was given the

W Work Order dated 08.03.2019

Executive Magistrate.
Faridabad here are two electrical power transformers and one tubewell are located

at the aforementioned place.

g. There is more vacant land at the aforementioned place which is being

beautified by planting saplings and trees.
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A copy of the report dated 19.09.2022 is enclosed as ANNEXURE R/4.

7. That it is humbly submitted that on joint inspection of the impugned site by

SDM (Faridabad), RO, HSPCB, Faridabad Region & DFO, it was found that

the land in question belongs to MCF. And it was further reported by MCF

that land in question is an unplanned land which has never been earmarked

for any park or green belt. No illegal encroachment/construction is being

carried out at the site in question.

DEPONENT
(Vikram Singh, IAS)
Deputy Commissioner,
Faridabad

Place: Faridabad
Dated: 19.09.2022

VERIFICATION

Verified that the contents of my aforesaid affidavit are true and

correct to my knowledge based on the official record. No part thereof it is

false and nothing material has been kept concealed therefrom.

DEPONENT
(Vikram Singh, IAS)
Deputy Commissioner,
Faridabad

Place: Faridabad
Dated: 19.09.2022

ATTESTED AS IRENTIFIED

Executive Magistrate
Faridabad
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Office of TheDeputyeputy Commissioner, aridabad
Telephone no. 0129-2227936, 2226604 Email:- dcfbd@hry.nic.in

To

Sub Divisional Officer (C),
Faridabad.

NO. LFA-I/2022/
Dated: o06|22Sub: Order Dated 13/05/2022 of Hon'ble NGT on OA No. 331/2022Om Prakash V/s State of Haryana & Ors.

Please find enclosed herewith a copy of Order dated 13/05/2022 ofHon'ble N.6.T. on OA No. 331/2022 in the Case of Om Prakash V/s State of Haryana &Ors.

You are hereby nominated as nominee of Ld. Deputy Commissioner,Faridabad to comply the directions of Hon'ble N.G.T to verify the factual positionalongwith RO, HSPCB, Faridabad and D.FO., Faridabad. As such you are requested tocall other persons for field visit of the site and submit the report in week's timepositively.

NKuwe
For Deputy Commissioner

Faridabad.

Dated: 8)22A Copy of above is sent to the following for information& necessary action please.

EndrstNo.LFA/2022/
S8- ?2

1. D.F.O., Faridabad.
2. RO, HSPCB, Faridabad.

NKu
for Deputy Cmmissioner

Faridabad

-5
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otP 2707l- 77--27
HARYANA STATE POLLUTION CONTROL BOARD

Faridabad Reqion, Opp. Hewo Appmt. Sector-16. Faridabad
Website: www.hspcb.gov.in

No. HSPCB/FR/2022/ 72 Date 30 o 222
To

The Deputy Commissioner,
Mini Secretariat, Sector-12,
Faridabad.

Sub: Order dated 13.05.2022 of Hon'ble NGT on OA

no.331/2022 Om Prakash versus State of Haryana.
Deputy Commissioner letter no.
08.06.2022.

Ref: LFA/2022/581-82 dated

Kindly refer to the subject noted above, please find enclosed

herewith the Joint Inspection Repott conducted by the constituted team cn

dated 29.06.2022 in compliance of Hon'ble NGT order dated 13.05.2022 in

OA no.331/2022 Om Prakash versus State of Haryana.

Submitted for your kind information please.

DA/as above

ol
KaneE2*

Regonal Officer
Faridabad Region

- 6-
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JOINT INSPECTIOON

Sub: Order dated 13.05.2022 of Hon'ble NGT on OA no.331/2022OmPrakash versus State of Haryana.,Ref: Deputy Commissioner letter no. LFA2022/581-82 dated 08.06.2022.
In this connection, it is submitted that in compliance of SUbject notedabove and direction issued vide under reference, the constituted teamofthe officers i.e., Regional Officer, Haryana State Pollution Control Board,
Faridabad Region, District Forest Officer, Faridabad & Sub DivisionälOfficer (C), Faridabad inspected the site along-with complainant Sh.
Narender on dated 29.06.2022 and during visit, it has been observedthat:

Ihis is a public park known as "Tubewell No. 2 Park" situated at Hira
Mandir Road, Near Neemka Ped Chowk, Ahirwala, Baselwa, Old
Faridabad, Haryana & used by nearest residents of the Ahirwala,
Baselwa, Old Faridabad.

2. During inspection it was found there is a walking track, swings and fev
trees, small temple.

3. Construction activity was found there and construction material was also
found lying in the park.
The complainant has submitted few document on the spot i.e. Letter

written to SHO, Sadar Thana, Old Faridabad by Executive Engineer
(Hor.), Municipal Corporation, Faridabad for lodging FIR against Sh.
Dungar Singh (Contractor) & Yatender Bhati (Contractor) for cutting 10
to 15 green trees without permission in the said park. The letter proves
the land in question is a park which is being maintained by Municipai
Corporation, Faridabad.

4.

The committee is of view that Municipal Corporation, Faridabad may be
asked. to take necessary action to maintain the land in question (Park)
as per their Revenue Record.

Sub vSDR fes (C)
SaHARBABAD

Regtonal offícer, District Forest Officer,
HSPCB, F2silabad Region Faridabad
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Telephone no. 0129-2227936,222 bd@hry.nic.in

To

Commissioner,
Municipal Corporation,
Faridabad.

Endst. No. LFA 1033 dated 13. 09. 90IG-11/2022

Subject: Regarding compliance of Hon'ble NGT order dated 13/5/2022 in thematter titled as Om Prakash VIS State of Haryana& Ors.

Please find enclosed herewith a copy of order dated 13/5/2022 passed by
the Honble NGT in the matter titled as Om Prakash V/S State of Haryana & Ors. Vide
which Hon'ble NGT constituted Joint Committee comprising of State PCB, DFO and DC
Faridabad and directed to verity the grievance of illegal encroachment/ construction on
the park known as tubewell No. 2, Hira Mandir Road, Near Neemka Ped Chowk,
Ahirwala, Baselwa, Old Faridabad.

In compliance of order dated 13/5/2022 of Hon'ble NGT the Joint
Committee consisting of SDM, Faridabad, RO, HSPCB, Faridabad &DFO, Faridabad
visited the site and submitted its report dated 30/6/2022. As per the report of the Joint
Committee, the land in question is a park which is being maintained by Municipal
Corporation, Faridabad. Accordingly a reply has already been filed in the Hon'ble NGT on
13/7/2022 on the basis of the report of the Joint Committee.

After that Sh. Om Prakash has submitted a representation on dated
25/8/2022 (copy enclosed). In this representation he has informed that till date the illegal
construction/encroachment is still taking place in full swing despite the clear and specific
orders from the Hon'ble NGT. He has also mentioned that he has tried several times to
stop the illegal construction done on that park but the people engaged in doing the
construction threatened and abused instead of stopping the construction.

As such you are requested to take immediate necessary action in this
regard and submit report within 7 days as wll as intimate Sh. Om Prakash accordingly.

DepulyComissioner,
Faridabad.

Endst. No. LFA o34 dated 13.09.0IG-1/2022

A copy of above is sent to Sh. Om Prakash S/o Sh. Birbal R/o 392/2
Baselwa Colony, Old Faridabad for information.

DoputyCommlssloner,
Farldabad.

Office-1"-2" Floor, Minl Secretarlat, Sector-12, Farldabad,

-8
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Item No.2 (Court No. 2)

BEFORE THE NATIONAL GREEN TRBUNAL
PRINCIPAL BENCH

(By Video Conferencing)

Original Application No.331/2022

Om Prakash
Applicant

Versus

State of Haryana & Ors. Respondents

Date of hearing: 13.05.2022

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Appellant: None present

ORDER

1. The applicant has filed present application under Sections 16 and

18 of the National Green Tribunal Act, 2010 seeking inter alia the

following reliefs:

"a. Direct the Respondent no. 3 to remove the encroachment
and stop the illegal construction on the public park known
as"TubewellNo.2 Park " situated atHiraMandirRoad,
Near Neemka Ped Chouwk, Ahirwala, baselwa, Old

aridabad, Haryana;
b. Direct the Respondent no. 3 to plant the trees in the

Tubewell No. 2 park situated at Hira Mandir Road, Near
Neemka Ped Chowk Ahirwala, baselwa, Old Faridabad,

Haryana
C. Impose environmental compensation on the Respondent
no. 3 for illegal encroachment, cutting of the trees and

unauthorized construction on the public park; and

d. Pass any further order(s)/ direction/s) as the Court may

deem fit and necessary in the interest ofjustice.

-9
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2. ne applicant has submitted that the city of Faridabad is one of the

OSt polluted city of the Country with rampant incrcasing pollution

evels. The above said public park is used by residents of the locality and

Works as lungs for protecting the environment but despite the increasing

polnution levels in the city, the respondent no. 3 has illegally encroached

upon and cut down several big trees which were almost 25 years old with

the help of JCB machines, without having any permission from the

concerned authorities and started construction of Community Center in

the public park and thereby violated the fundamental right to life of thhe

residents. The applicant approached the respondents and gave

representations dated 05.04.2022 and 20.04.2022 but no action has

been taken by the respondents.

3. We are of the view that the grievances made in the letter petition

have to be factually verified and remedial action is required to be taken

on the basis thereof by the concerned Statutory Authorities in

accordance with the obligations under the statutory provisions and the

directions issued by Hon'ble Siupreme Court and this Tribunal.

accordingly constitute oincomreo e BCBND and Depuy

Commissioner aridabaandcinect 9samtoveraUe tagtual

POSitionoontotaegrieyancesg Ricant al

action m accordanc E rolloing aue proces uy

gemssion abad y aior and

4. Factual and action taken report may be furnished within two

months by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF

before the Ld. Registrar General, National Green Tribunal, Principal

-10
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Dencn, New Delhi who may, if necessary, put up the matter Dero
the Bench for further directions.

The application is disposed of accordingly with these directions.

A Copy of this order, along with a copy of the complaint, be

1orwarded to the State PCB, DFO and Deputy Commissioner, Faridabad

by e-mail for compliance.

Arun Kumar Tyagi, JM

Dr.Afroz Ahmad, EM

May 13, 2022
Original ApplicationNo.331/2022
AG

.
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Municipal Corporation, FaridabadoL to120-21 idnbed 00:eyana indin

01*D-24184O6

3HTT

3541 - ToMow0 /uM.5./2022/2807 f: 19.09.2022

fay7 Regarding Compliance of Hon'ble NGT order Dated 13/05/2022 in
the matter titled as Om Prakash Vs. State of Haryana & Ors.

/1033/G-TT/2022 faT6 13.09.2022 riqf à aaT GTaT & f fis 18.09.2022

18.09.2022 a 19.09.2022 i it yR T8 3T aT
frravat

ETar FINT ZYTd i. 2 ifeR 8t 64u6 25 a 180 f To 4
T ST 7. Memo No.MCF/XEN/IIV/2019/336 Dated:-08.03.2019 yTiR fT

Ha) TyTI (Annexure-A)

Name of workorder:- Repair of boundary wall

Samaj near T.W No. 2 in Baselwa colony of W.No. 29. (Under 6.00 crore)

construction of community centre for Koli

Memo No.MCF/XEN/II/2019/336 Dated:-08.03.2019
Name ofAgency:- Sh.Yatender Bhati.

-9
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Tuncipal Corporation, FaridapaaTo o Tridbacd 1 1001. arynn inO10-t416 **TOna, ta1ia9

(RIRI vtet zna rn) 27| (Annexure-D)

Further, CTP,MCFkas reported that this land is never earnmarked for

ark/greenbelt(Report encloscd) at (Annexure-F).

f 19.09.2022
yo T-7ofHO0/H0TO/2022/2808

TyRtTT uf 3tHyoIT a 7 Ika, PAri- 392/2, Tdaar VT-A, strs

3
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3
From

The Commissioner,
Municipal Corporation,
Faridabad.

TO

Sh. Yatender Bhati,
H.No.447/2, Thakur Wara,
Old Faridabad.

Dated s1314Memo No.MCF/XEN/II/2019/ 336
Subi- Repair of boundary wall & construction of community centre for Koli Samaj near 1.w

No.2 in Baselwa Colony of W. No.29. (Under 6.00 crore)

Ref: Your tender for item No. 8/114391 dated 12.02.19 and subsequent negotiation dt.15.02.19 forRs. 42,98.502/

only. Please note that your tender for work cited above has been your tender for work cited above has ben
accepted by the Municipal Corporation at following rates and terms & conditions.

@ Rs.1500/- eachDrilling &amp; clampingconnection in PVC pipeline
Supply of G.l. specials &amp; brass / gun metal items. | @ Rs.1500/- each

G.IUnion 1" ISI make

G." ISI make
G.1" ISImake

Gl union 1"

Gl union 1"

Gl union

| Gate Valve 1" ISl make
Gate Valve K"IStmake

10 75 mm.PVC pipe
11. 7S mm PVC Elbow

12 100 mm PVC pipe

100mm PVCElbow

1

@ Rs.800/- each
@Rs.700/- each
@ Rs.250/- each
@ Rs.250/- each

@Rs.180/- each
@Rs.250/- each
@ Rs.180/- each
@Rs.110/-rft.
@Rs.400/- each

@Rs.140/-rft.
@Rs.500/- each
@Rs.650- each
@Rs.850/- each

@Rs.4000/- each
@Rs.8000/- each

|@Rs.45/-rft.
@Rs.52/-rft.
@Rs.40/-rft.
@30.50 % above to the
E/R/Cost with C.P. 11/2011

8

13
14 100 mm PVCfloortrap

tank nipple

| Coneectionto theexisting M.H.
17 Makingsign sizë8+3)
18 Supply of Glpipeclass "B class1SIMarked 1" Gl pipe

19 1Y" GIpipe

20 " GI pipe

21

All HSR items

15

16

The tender has been accepted subject to the following terms and conditions:
1, The date of start of the work will be reckoned from 08.03.19 the date of completion of work in all

respect is 07.03.20. This should be strictly adhered to.

2. Nothing extra will be paid on account of increase in price, taxes and other levies etc.
3. The work shall be executed & compieted strictly in acordance with the PWD Haryana specifications.
7. The documents containing the detail of terms & conditions of the contract agreementwhich stand conctuded

with the issue communication, is under preparation in this office and you are requested to attend ths office on

any working hour to sign the same.

8.
You are requested to contact the Zonal Assistant Engineer In charge of this work for taking Nishans further

instructions etc.
9. No running bill can be paid without signing of the agreement.

7. Completion report be submitted within a week's time after completing the work.

8. The contractor will use cement. of ISI quality 43 grade OPC cement brand like ACC,Binani, JK.

Ambuja, Vikram,Birla,etc.
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9. Original Bill.voucher of cement/material be submitted to MCF office before Ist Running Bill.The
VOUcher should pertain to the period oforiginal contractual time limit and should correspondwitprogress ofwork. No extra

.The contractor will use steel Fe-500, TMT steel bars of the companies TISCO.SAL,RINL or HSCO
T. Payment will be released after material sample is approved through any approved laboratory
12. 10% security will be released 3 months after actual date of completion.

payment due to increase in rate of cement/material.

Executiv Engineer (Div.Il)
For: Commissioner.

1. Hon'ble Minister of Industry & Commerce.
Mayor, MCF.for information pl.

CC:

3. Sr. Deputy Mayor, for information pl.
Deputy Mayor for information pl.

The Commissioner, for information pl.
C.E. MCF for information pl.
S.E. for information pl
Jt. Commissioner (F) for information pl.

9. Financial Controller for information/action.
10. Councillor Ward No. 29
11. Assistant Engineer (W.No. 29) for information and n/action and to ensure that work should be

executed in MCF limit approved àrea only. & also ensure that same work should not be executed
through sanction/contingent/other scheme for which you will be held fully responsible12. H.D.
I.T. Cell13

-1S-
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98

MCE Mpal Corporation.Faridabad 6
a0He-o

ARI6AAB PLO2I **

MCP/AEW-29/2022/
Daled:

Oice Note

Sub- Approval of Structural design along with revised plan of
proposed community centre for Koli samaj Near T.W. No. 2 1n
Baselwa Colony Faridabad (Ward No. 29)

Tt 1s reported that the revised plan has becen prepared
according the available area of land and detail drawing / Strictura
aesign for the same has been prepared by M/s Rakesh Bhatia &
ASSOCiates, Architect, Engineer, Valuer for Construction or
proposed commúnity centre for Koli samaj Near T.W. No. 2 in
Baselwa Colony Faridabad (Ward No. 29) and the same s
Submitted for necessary approval. (copy of drawings/design are
attached herewith).

B123

Submitted for approval, So that same could be executed

Dary
Fa.6/2.. Dato rdingly please.

Fusrue 0
AE (13)

TsWAKAR
A' J.E. (MCF)

Ettivinghioor CVM 5slantEaginecr

Fnan
MAHENDER

RAWAT

A.E. MCF

Exe.Jire Einer Div-I
Municipa Gorporation

FARIDABAD

srloidor-ka-s

ie Erginser,
MúnictakC6rparn

FARITABAD

Scannea witn LamS7

18-
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